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When this matter is\taken up Po\r hearing Mr.M.K.ndyo.. 

padhyay, 1d 0  counsel appearing for he petitionr prays for withdrawal 

of this c5se by filing an applioatidn conceding that this Tribunal 

has no jurisdiction to entrtajn this OR. The c ntentjon of the id, 

counsel appearing for the resondent is also t at this Tribunal. has 

no jurisdiction to entettajn this 9pijcatjon. 1nder Such circumstances 

the petitioner is allowed to withdraiijthis application. The apolica-

tion therefore Stands d1Sps5d or. Nd order as t costs, 
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